351 National Holiday
on Netaji Subhas Chandra Boses’
Holiday Bill
[Shri Samar Guha)

he was the Supreme Commander of
the INA, the head of the Provisional
Government of Free India, there was
not a gingle Bengali in his personal or
bhousehold staff. Every one of them
naturally came from the other parts
of the country because he did not
divide one part from the other. Iudia
as g whole was his motherland. He
never used the world “India” 10 mesn
a country; whenever he mentioned
India he referred to it as motherland.
jamari, janmabhumi, Therefore, to
him, India was a concept, much more
than a geographicul entity. Il was
something else to him. Whoever came
from any part of the country was his
brother, as any brother from Orissa or
Bengal.

I particularly mention that the Ben-
gal Government has done a wrong
and an injustice Ly declaring 25rd
January as an offiviol holiday. They
saould have made 1 demand: they
should have waited; they should have
struggled; they should have mwad» a
demand: they should have iried to
influence the Governmeut of India
that unt: and unless the Govermment
of Inaia declared 23rd Januarv a- &
naticrial hohday, no State, whet to
speak «of Bengal, can separately ne-
;lare 2ird January as an official heli-

ay.

The ouestion will naturally arise
why only the birthdav of Netaji
Subash Chandra Bose should b ob-
served 15 a national hohiday. During
the freedom struggle of our country,
there had heen many great men,
India had producey manv great leaders
who had made immense contribution
to the freedom strug¢le of our coun-
iry., Why not the bhirthdays of all
great men should be observed as natio-
nal holidays? This is a very periinent
guesiion, a very reasonuable question.
Besides a national holiday that is
being chservea on the hirthday of the
Father of the Nation, why I want that
the birthday of Netaji should be ob-
served as a national holiday. I have
to justify it, as I used the word, I use
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it again, historically, philosophit
and politically too.

With thig poser, why the birth
of Netaji should he observed &
national holiday, 1 will plead
you, Sir, next time that at least I
have to take enough time 1o ju:
the reason for my plesding that
birthday of our greatest hero of
freedom struggle should be obsel
as & national holiday.

With these introductory remark
just postpone my speech to the 1
day.

MR. CHAIRMAN: You may cont
your speech on the next day.

17.33 hrs.

BUSINESS ADVISORY COMMIT

NINTH REPORT

SHRI SAMAR GUHA (Contai): 1
to present the Ninth Report of
Business Advisory Committee.

THE MINISTER OF STATE IN ~
MINISTRY OF LABOUR AND P
LIAMENTARY AFFAIRS (DR. R
KIRPAL SINITA): Mr. Chairman,
about the Report which has been
sented, I have to make a sibmiss

As agreed to in the Commuttee,
discussion on the recent cyclone
hit the Southern parts of the cou
and relief measures will be taken
betweeen 5 P, and 7 pM. on T
day, the 6th December, 1977. Co
qguenily, the discussion on the Fara
Agreement which was jroposed tc
put down for that dav will now
taken up on thr 15th December, 1
I hope, the House will azree with
consequential re-adjustment of t
ness.

17.35 hrs.

HALF-AN-HOUR DISCUSSIO!

DEVELOPMENT OF FORESTS

MR. CHAIRMAN: We now tuke

the Half-An-Hour Discussion. |
Yuvraj.
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SHRI K. LAKKAPPA (Tumkur):
Sir, I beg to move for leave to intro-
duce a Bill......

MR. CHAIRMAN: You cannot move
now.

SHRI K. LAKKAPPA: I am only
introducing the BIll....

MR. CHAIRMAN: Now we have the
Half-an Hour Discussion. Mr. Yuvraj,

SHR] K. LAKKAPPA: 1 am only
introducing the Bill. The discussion
of that may be taken up later.

MR, CHAIRMAN: As per jules, you
cannot,

SHRI K. LAKKAPPA: Under what
rule, Sir?

MR. CHAIRMAN: Two things can-
not be taken up together, You are a
senior parliamentarian.

SHRI K. LAKKAPPA : That is why,
Sir, 1 am asking for the rule. There
are no rules to say that I should not
introduce this now. My Bill has been
pending for a long time.

MR. CHAIRMAN: Please sii down.
I have calledq Mr. Yuvraj.

SHRI K. LAKKAPPA: You have
not told me, Sir, under what 1ule 1
tannot introduce.

MR. CHAIRMAN: Please sit down.
You are a senior parliamentarian.
Two things cannot be taken up toge-
ther. Mr. Yuvraj.

ot quorw (wfegr) - wwTefir 7y
T, wiE 52 Y It ¥ faw g
fruifea § suwT aw T & =%
T & 14 7rmae, 1977 W WY
aifiRy e qer 9T 01 39 feefad
¥ o wex woere A fear ar @y wga
§ were, wrs i qudf ¥ oy,
g e of fir Swro & o
frafadr & wai #¢

2787 LS—12,

wy W fF 16 wwew, W W
gt & fawrer oF shfiel gfem
¥ oF @ gamn av 9w -
AR § S wawmar a1 fE oo wwE
JXTER AT FTEY & (9 59 HAT w9
w1 gzT foar T 91w F dwiC
wfw, @@ dr a1 a JETEEl 6@
wfm & faw 9w s & ol
FOT WU @7 97 WK G I IAT
AT 9, AT IW AT X AT ®
fag, fanr wgr g 3 Ffag
b F{T 7T 4T AT | EH AV XA
T} FAT YU &1 9oy fear ar
a1 WX I dawEr wr qr fw
Y g SE A AT S g

agi a9q & a1 ot fewer §, wnd-

1%
]
{
J
§

433

5
:
:
:
-,

13
:

14
%24

L
4
E P
:

:

T
553
13
I
:
3
EEFEEPEE L

EE
§§§
-4
1374
Y4 7ag

3
»
111

t

i3
1

EEEER ELY
13294171
el
ﬂg 4 a4
Fowad
gi?ﬂi%

i
]
1
&



8§  Déveldpment of  DECEMBER 3, 1077

[t garerar]
@ wwr 3, W ¥ www ¥ oo
ot s ST g off g g
¢ @ @ b e
st gl off Fwer W s
SFL ¥ T F qWE

-
o 3
4 o

# e AW Tg W W mEse
wor wgan g fw agh oXo qEEw
wq8 & e5d foid swga #v €
I g & fredas w7 a9l &7
wf or | Sg ferd o a8 s M

The Committee are greatly concern-
edq that no concrete steps have been
taken so tar. The very flrst slep sug-
gested in the First Five-Yeur Plan
document (that an immediate recon-
naisance survey of wasteland be made
50 ag to know how much wasteland
would be available in any State and
what proportion of wasteland would
be suitable for raising plantation) has
not been included in the Fifth Five-
Year Plan.
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PROF. P, G. MAVLANKAR (Gan-
dhinagar); Mr. Chairman, Sir, 1 am
glad that my Iriend, Shn Yuvraj
brought this half-an-hour dizcussion
on an important subject about which
not only we should have continuous
discussion but whal 15 more 1mportant
15 that there should te more urgent
implementation. As a member of the
Board of Management of the Gujarat
Agricultural University, for the last
four years 1 have been somewhat
closely associated with the problems
of agriculture and, also, in particular,
with problems of forestry.

Sir, I am distressed to find that the
kind of atiention one needs io pey to
the problem of forests and their deve-
lopment is not being paid. It is truism
to say that we are an agricultural
counrty. Of course, we know that
india Is rich in resources but the
trouble is that although we are rich
in resources, yet we are poor in utl-
lisation of these resources. I should
turther say that we do mot have an
iniegrated, well thought out and comn-
tinuously  well-implementei plan or
approach in regard to cxploitation of
our natural rescurces including thioge
of forestry, I want Shrl Barnalaji to
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tell us whaj the new government are
thinking in terms of intensifying not
only agriculture in gene al but fores-
try in particular. When'I say fores-
try I mean the trees, animals, rainfall,
drinking water, climale, etc, When
we say potential resources, why are
we not paying enough uttention
to the problem? We seem to slip
into short term gains and also to cer-
tain kind of commercialising. The
manner in which the forests of long
duration in our couniry are removed
and got rid of is a colossal and highly
unfavourable commentary on the plan-
ners ang politicians and public men
in this country. We feel that we can
get certain other advantages, indus-
tries and agriculture and other things
from the deforestation, some earnings
in foreign exchauge, private, commer.
cial business, trade, etc. Is this real-
ly a sensible thing? Should we not
think in terms of both ghoit iferm com-
mercial and industrial benefits and
also long term needs of the agricul-
ture of the country. I feel therefore
that afforestation needs to be develop-
ed. I cannot say what exactly is the
present Statistics with regurd to affor-
estation in our country. My suspicion
is it is not as high as it ought to be
and coming from Guiarai, I can say
that the Gujarat percentags 18 mwuch
below the national average.

MR. CHAIRMAN: What is the per-
centage In Gujarat?

PROF. P. G. MAVALANKAR: You
are cross-examining me and if I give
you wrong information, it will be a
privilege miatter! If my memory,
however, does not fail, I believe it is
between 9 and 11 per cent whereas
the national average is 21-22: my im-
pression is that it is less than 12 in
Gujarat, almost half the national ave-
rage, We are way behind. My point
ig that not only in Gujarat but in other
parts of the country also where it is
possible, in addition to pumping
money, there should be better planning
and urgent implementation regzarding
afforestation,

I was in the Andamans during the
emergency period; of course, govern-

ment did not send me there and I
went on my own to see Andamans in
one of the intermediate journeys to
see the cowitry. I was more then
impressed and delighted to see the
richness of the forests, the scenary,
the climate and everything. Parti-
cularly the forest wealth in these
islands, there are several hundred is-
lands, is something which you have to
see with your own eyes; you cannot
imaging it. I should like the hon.
Minister to tell us something on that,
to tell us how you propose to go ahead
with these forests in Andaman Nicobar
Islands and in other places jn our
country.

Wild life is very much part of our
forestry and you cannot go about
killing animals, because certsin part
of anima] life is also part ard parcel
of forest life. When you say aflores-
tation it also means preservation of
wild life, animal life. I do not believe
in rigid memberships of societies for
prevention of cruelly to anmmals. I
look st it not from that angle, but
from the angle that animals form an
inseparahle part of forests and we
must not neglect them.

184 hrs,

Instead of having a narrow, short-
term commercially based and quick
profit-making approach in these mat-
ters, can we not have a long-term
approach and see that in order to
gain some short-term benefits we do
not do damage to our long-term needs
of the country, a country of this size,
this richness of variety and resource-
fulnesg in agriculture?

I am glad the minister in his origi-
nal reply said a word wbout social
forestry. I am reminded of a useful
seminar held in Ahmedabad, my
home town, last year on social fores-
try. I attended a part of the proceed.
ings of that seminar and I know how
useful and fruitful it was. Experts
from all over India gave usefu) ideas.
The Minister ghould tell us whether
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the government have taken any fur-
ther action in regard to the fruitful
decisiong arrived at in that geminar,

SHRI GIRIDHAR GOMANGO
(Koraput): Forests play an impor-
tant role like agriculture and pre-
servation of forests iz wvital to the
country. I want to ask two gques-
tions. In the forest greas, the majo-
rity of local population comprises of
tribals. Forests were their tradition-
a] rights. In 1884 the British Govern-
ment passed an Act whereby forests
were given to the tribals ag a right
and privilege. In 1952 the Govern-
ment of India enacted the Forest Act
and gave rights and concessions. But
at present the government iz giving
only the concessiong but not the
rights. I emphasise it because the
tribals are exploited by those who go
to the forests to exploit the matural
resources. Instead of exploiting the
natural resources, they exploit the
tribals. That is why a working group
was set up to study in depth *“Tribal
Development Programmes bascd on
Forests”. They have given about 27
recommendations. I want to know
how many of them have been adopt-
ed by the Agriculture Ministry and
whether the government have given
directions to the States to adopt those
recommendations. I also want to
know what iz the present forest policy
of the Government of India to protect
the tribals from exploitation by those
who go there to set up industries or
to exploit the natural resources. 1
request the minister to reply to these
two guestions.

ot Crrerrer e Wi ()

mwafr wdmr, & wod amaw ¥
AT OF arT AT SR E ...

MR. CHAIRMAN: No, no. I have
already called the Minister.

st Crverer wene WAt ;o Wi
TR e i & owe wik
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PROF. P. G. MAVALANKAR: On
a point of order I am very glad my
friend in a way was given an oppor-
tunity to speak; but I hope what you
have done to-day, would not become
a precedent, because the rules are
very clear on this subject.

MR. CHAIRMAN: The rules do not
permit it; and I have not permitted
him.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Mr.
Chairman, Sir, I am very glad that
my friend Mr. Yuvraj brought in this
half-an-hour discussion on this sub-



ject, And gome very good suggestions
have come from the hon, Members.
It is correct, as it has been said, that
full angd proper attention was not
given towards forestry til] now. In
fact during the last many years, we
have seen that there has been denuda-
tion of forests, instead of afforesta-
tion. There has been spoiling of
forests; and lot of damage has been
done. Just now, you were hearing
two views. One view was: “Some
people have cleared some jungles and
started cultivation; would you like to
take back land from them?” It has
bcen happening so. Some good
forests have been taken up by some
people; the forest or jungle was cut
off from those areas and they were
brought wunder cultivation. Gra-
dually, encroachment occurred in this
manner; and forest areas were being
spoiled in many States. For public
needs also, i.e. whenever there was
need for any project or g colony,
forest areas were being given; and
land in the forest area was given be-
cause much money was not needed
for it. I received information that 1
lakh hectares of forest area was
given every year for this purpose.
That is why we have such a thin area
of forests. This area is decreasing,
as my friend pointed out. In some
of the States, the position iz actually
very bad. For example, the per-
centage of forest in Gujarat, com-
pared 1o the geographical area, is
only 8.8B. This is wvery low, as
compared to the all-India averags of
22.8 per cent. That figure is also low;
it should be 36 per cent. Mention was
mude about Andaman-Nicobar Is.ands.
That area is perhaps the best in the
whole couniry. The perceniage there
is 88,99, ie, about 80. There are
beautiful forests there. Some efforts
have been made for social forestry,
which has been mentioned by my
friend, The National Commission on
Agriculture had recommended that
schemes for social forestry should be
taken up, and schemes were taken
up in the five-year plan—only last
year. For 1876-77, an amount of
Rs. 2.4 crores was spent on social

forestry; and the total area was 16,470
hectares that was brought under
forests, So, we are trying to improve
upon it in a big way. For this year
1977-78, we are increasing it from
16,000 hectares to 62,000 hectares,
which is an ijncrease of four times, as
compared to the previous year. We
are going to spend this year about
Rs, 9.50 crures. Next year we are
going to increase the area to more
than onc lakh hectares under social
forestry, which means planting of
forests in waste lands and panchayat
lands and also re-forestation of de-
gradeg forests. Some forests have
not been compleily ruined, but they
have Ubeen de-graded. Some trees
are still standing, but we cannot call
them as forests. They have been
denuded and they have been cut off.
A Iot of damage has been done. The
damage is more where some urban
population js living near that land.
They are susceptible to more damage,
because some people cut wood from
that area, take it to the town and sell
it. That is why there are many cases
of prosecution. May be, some are
genuine cases and not others. Accord-
ing to my friend, some wrong csases
have been instituted and they should
be withdrawn.

Another proposal that was made was
that we should protect the rights of
the tribals. I could not understand
what rights of the tribals the hon.
Member had in mind. Was he referr-
ing to their right to cut forests? It
so, we are not going to protect those
rights. If he was referring to their
right to cut, or damage forests, or to
cultivate forest land for agricultural
purposes, we would not like to pro-
tect those rights. But if the tribals
want to use the forests to get some
income from the forest produce, these
poor people are welcome to do that.

The States have mlso their own
schemes in the matter on which the
States are spending Rs, 46 crores.
The Centre is spending, as I have said,
Rs. 8.5 crores.

Afforestation generates a lot of
employment. We have calculated
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{Shri Surjit Singh Barnala] 18.14 hra,
that every crore of rupees spent on
afforestation gives employment for

The Lok Sabha then adjourned till
10,000 people for the whole yesr,

Eleven of the Clock on Monday,
which means for 150 days in a year. December 5, 1977/ Agrahayana 14, 1809
I think I have covered all the (Saka).

peints.



